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3/2 01.; 	 list "0 26.02. 1997 for dispal of M.A rela,ting  

to interim oe Meanwhile the interim oer granted 

earl jer shall contin till that date. 
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4/29.5.2000 	•Sh.. J.K.Karn, counsel for the applicant, 	-. 
None for the respondents, 	 * 

It appears that as per order dated 27.1296 the 
certified copy of the order which is sought to be challenged , 

has not been filed within 10 days of the order or even subse-

quent till date. Hence for n'on compliance of the order 
dated 27.12.96 this RA is dismissed, 
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